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CENTRAL 1INIS rAATIVS TRIBU L 
l.lAl-WW) BSr£H, LLAHABAO. 

Allabaaad, this the 14th day of Octo8er, 2004. 

QJO.RUM ; HON. N • MEEHA CHHIBBER, J .M. 

HON. • BOll SHIVAS!AVA, A.1 • 

O.A. No. 1239 of 2004 

1. N.S..S. Yadav, S/0 B.R. Yadav. 

2. C.M. Lal, S/0 Suraj Prasad. 

3. C.M. Tiwari, S/0 

4. D. K. Sbazma, s/ .a. Sba.nna. 

5. S .N. Ram, s/ o s. Prasad. 

6. M. Tiwari, s/o G.S. Tiwari. 

1. A.K. Gupta, slo Jawabarlal. 

8. R.N.R. Rangila, s/o Late Basudev. 

9. udhir Ranjan Rai, s/ o B. N. Rai • 

.lO. Mi thilesh Kumar, s/ o Late S .N. Kumar • 

.l.L. R.S. Pathak, sjo R.L.Pathak. 

12. J.N. Dubey, s/o V.N. Duaey. 

13. P.N. Tripathi, s/o R.K.Tripathi. 

14. R.N. Singh-II, sjo B. Singh. 

15. A. K. Bai, s/ o K.N. Rai. 

16. P.N. Rai, s/e R.P. Rai. 

17. K.P. Srivastava s;o O.N. Prasad. 

posted under Station 1V1ana!er, as Senior G oods Guard, 

S.C. Bailway, llu!Jhal Sarai, District Chandauli. 

• • • • • • • • • • •••••• pplicants. 

ounsel for applicants : StSri S.K. Dey & S.K. vishra. 

Versus 

1. Union of India through the General Manager, E.C. Rail111ay, 

Hazipur. 

2. !he Divisional Railway N~na~er, E.C. Railway, Mughalsarai 

3. The Senior Divisional Personnel Officer, E.c. Railway, 

Mughal Sarai •••••• • •••••• Respondents. 

Counsel for xespondents : Sri K.P. Sin3h. 

ORDER 

Y HON. HHIBclER, J. . 

This 0 •• has been filed y as many as 17 persons 

L-
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who all state• that they are Senior Goods Guard in E.C. 

Railway, Mu!Jhal Se~rain. Their grievance is that they have 

aeen working as Senior Goods Guard in the pay scale of Rs. 

5000-8000 and have even eeen permitted to work as Passen§er 

Guards in the same scale of pay ut yet vide letter dated 

26.8.2004 respondents are holding written test for the post 

of Passen!er Guard treating the post of Passenger Guard as 
l.!ti_ 

selection post even though there ~ no advance ent of pay 

and responsibility. They have relied on the judgment !liven 

y this Tribunal in u.A. No.829 of 2001 decided on 1.1.2003 

in the case of Gulam N ustafa & others Vs. Union of lnaia &. 

others and another judgment Jhich has been ref erred to in 

the representation already given to Senior Divisional 

Personnel Officer, E.C • .tlailv1ay, ughal Sarai on 15.9.2004 

ut till date the said representation has not een decided 

y the responaents and they are proceeding to hold the 

written test. They have thus, prayed that the o.t'der dated 

26.8.2004 and 30.9.2004 may ae quashed and set aside and a 

direction e issued to the zesponaents to inauct the appli­

cants to the post of Passenger Guard on the basis of their 

rformance and viva-voce held earlier. 

2. Counsel for the respondents was seeking time to 

file reply to the O.A. but we do not think it necessary to 

call for counter at this stage because the detailed repre­

sentation given y the applicants is still pending and no 

reply has been iven thereon. 

3. It goes without saying that whenever a representa-

tion is siven .by the employees to the his her authorities, 
..,~~ rL 

least expected of them is to pass a reasoned oraer thereon 
" 

so that it may satisfy the employe~ and they may not e 

dragged iato the court unnecessarily. In this case the 

respondents have not even bothered to dispose of the 

representation given y the applicants to the Seni D. .0., 

Mugha1 Sarai. Counsel for the applicants strongly ar ued 

that since they are already in the scale of &.5000-8000 
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they cannot be ma4e to appear in the post of Goods Guards 

which is alxeady in the scale of .Rs.OQ00-8000. Perusal of 

the representation shows tbat though the applicants have 

referred to the judgment given ay this Tribunal but copy 

of the judgment has not been annexed with the representation. 

Thexefore, the applicants are 9iven liherty to file copy of 

the judgment relied upon by them to the Senier D.P.o., E.G. 

Railway, Mughal Sarai within one week from today so that the 

Senior D.P.O., s.c. Railway, t¥tugha1 Sarai may deal with the 

points raised by the applicants in their representation 
~tL 

and dispose the same within four weeks thereafter by passin 

a reasoned and d~tailed order under intimation to the 

applicants. 

4. Till suct:t time, the representation is decided by 

the Senior D.P.O., the respondents shall not hold the 

examination for the post of Passenger Guards. 

5. With the a»ove direction, this O.A. is disposed 

of at the admission stage itself with no order as to costs. 

J.M. 

Astha.na/ 


